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[Mr. Deputy Chairman in the Chair] 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE— 

Fire  Accident in Upper India Express re-
sulting in death of over 50 passengers 

SHRI V. K. SAKHLECHA (Madhya 
Pradesh): Sir, I beg to call the attention of the 
Minister of Railways to the fire in a second 
class bogie of the Sealdah-bound Upper India 
Express near Allahabad on October 31, 1974, 
resulting in the death of over 50 passengers 
and injuries to several others. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI): Sir, I regret to inform the 
house of a serious accident which took place 
near Manoharganj station of the Northern 
Railway on 31-10-1974. 

At about 08.00 hours, while 14 Down 
Upper India Express ex-Delhi to Sealdah was 
approaching Manoharganj station on the 
Kanpur-Allahabad double line electrified 
section on the Allahabad Division of the 
Northern Railway, a second class coach 
caught fire suddenly. It appears that the fire 
started so suddenly and spread so rapidly that 
the passenger got trapped in the coa^h. While 
many of them were burnt to death inside the 
coach, quite a few of those who jumped out 
also lost their lives. Fifty eight persons have 
lost their lives so far and 23 are lying injured 
in the hospitals. Another 5 persons have since 
been discharged from the hospital. 

Immediately on receipt of information 
about the accident medical aid was requisi-
tioned from all the sources. Doctors from the 
nearby Bharwari hospital rushed to the site 
followed by medical aid from Medical 
College Hospital, Military Hospital, 
Allahabad, Railway Medical Relief Van and 
railway doctors from Allahabad. Some of the 
railway officers had left for the site by road 
earlier. 

Member (Mechanical), Additional Member 
(Traffic), Railway Board and the Gene- 

ral Manager, Northern Railway, accompanied 
by other Senior Officers air-dashed to the site. 

The Deputy Minister of Railways accom-
panied by Member (Traffic), Railway Board 
also proceeded to the site by train. 

The Deputy Minister and the Minister of 
Railways visited the injured in the hospitals 
to ensure that they receive all possible care 
and attention. 

Arrangements were made to give ex-gratia 
relief to meet with the immediate needs of the 
injured and the next of kin of the dead. 

The site of the accident has also been 
inspected by the Controller of Explosives, 
Agra and Deputy Fire Adviser, Ministry of 
Home  Affairs. 

The Additional Commissioner of Railway 
Safety, Northern Circle, Lucknow 
commenced his statutory inquiry into this 
accident on 4-11-1974 at Allahabad. 
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"1 am sorry to have approached you 
aeain with this letter. You know that 
another very serious railway accident has 
occurred. It is a strange coincidence that 
this recent accident should have taken 
place in more or less similar circumstances. 
It has pained me most that another grim 
tragedy should have occurred so soon after 
the Mahboobnagar accident." 
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Sir, we have been able to identify. Those 
people who have been identified so far, 1 
have got their names, and if the non"ble 
Member so desire, I will read out. It is a big 
list. 
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SHRI MOHD. SHAFI QURESHI: And, 
Sir, it is because there are some ladies 
:nvolved, it will be very difficult because 
certain bodies have been burnt beyond re-
cognition, completely mutilated. But, I think, 
with the help of the people who escaped from 
this coach, we might be able to get some 
clues. The Additional Commissioner of 
Railway Safety has taken up the matter. I 
think that he has already submitted his report 
or may be he is submitting it very soon. The 
moment the details are known, I think we will 
be able to know much more. 

Sir, with regard to compensation, earlier 
before the Act was amended, before 1973, 
the maximum amount payable as compen 
sation was Rs. 20,000. But, now, Sir, after 
the Act has been amended, the compen 
sation to be paid to a person who dies in 
accident or who becomes completely in 
capacitated or who loses limbs, is 
Rs. 50,000; and, likewise for those people 
who are injured, the same goes on gradu 
ally decreasing. And we have also made 
a provision in the Act itself that before 
;he final compensation is settled, the Rail 
way authorities should give an interim 
compensation or relief to on who 
gets  in  capacitated  in   the  accident  or  to 
the family of the pi in the 
accident. The hon'ble Mi sugges- 
ted  that  we  should fety' devices. 
It is true. Sir, II: ihoughi 

i iore amenities to the tr. 
: le. But, Sir, un-

fortunately this is an accident where people 
carrying explosives with them which 
sometimes are not detected by our staff, may 
be it is because of lack of supervision. Now in 
the whole matter, we have already accepted 
the report of the Wanchoo Committee. Out of 
441 recommendations, near about 400 have 
already been accepted, and with the 
implementation of those recommendations, 
the safety in the Indian ys   will   be   
considerably   improved. 

SHRI NIREN GHOSH (West Bengal) : Sir, 
it is one of the grimmest tragedies, and also, 
Sir, somewhat strange because it has not   yet   
been   fully  established.   What  the 

Minister has related, from his statement it 
seems some women were carrying some sort 
of explosives; but even if the explosives burn, 
the electric train is generally very foolproof—
we have seen it. Unless the leectric track 
catches fire due to short-circuit or otherwise, 
generally the compartment cannot be fully 
burnt. So, out of explosion of any explosives, 
some people may be harmed. But how is it 
that the entire coach caught fire; it is not clear 
from the statement he hjis. made. And who 
are these women ? Old women or young wo-
men ? And, above all, I fail to understand why 
they should carry any sort of explosives. 1 
could even understand you making an 
accusation of ladies—it is no use denying 
that—but it is a case where one should go 
throughly into it. And was there any alarm 
chain there to stop the train immediately ? 
Because I know from my experience in the 
suburban trains of my State Calcutta— I do 
not know what is the condition in Bombay—
there is no alarm chain. 

SHRI SASANKASEKHAR SANYAL: 
Even in through trains in West Bengal. 
SHRI    NIREN    GHOSH  :  No    alarm 
chain,  nothing.   You  may say  that  people 
steal it away. (Interruption}    And    during 
that famous strike,  due to  notorious  acti-i on 
their part, many wilful accidents were   made   
by   mishaps   in   the   Railways. "c the 
warnings from the public. They .  the danger 
of accident, yet they ran the trains, when no 
maintenance was possible at that time. 

MR. DEPUTY CHAIRMAN: Gel to 
explosives. 

SHRI NIREN GHOSH: Sri, I have not 
taken any time. Why are you interrupting? 

MR. DEPUTY CHAIRMAN: I said, get   
back  to  the  explosives. 
SHRI NIREN GHOSH : Sir, I have not due to 
faulty designing or due to some short-circuit 
in the train catches fire. Some- ; the trains 
catch fire due to electricity. It is due to 
electricity, not due to explosives. That is my 
point. Whether that point has been gone into 
thoroughly or not, I cannot say. 
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[Shri Niren GhoshJ 
He says the number of accidents is falling. 

We do not know. He can combine any 
number of minor accidents and list them 
together. He says that by cutting out ihese 
minor accidents, in the later years, the 
number of accidents has fallen down. He can 
show us the figures of accidents. But nobody 
in India will believe that the Railway 
accidents are on the decline or have 
decreased. This corrupt Minister, notorious in 
that licence scandal is more interested—I 
have heard when he became the Railway 
Minister, he said give me the list of the 
contractors . . . 

SHRI MOHD. SHAFI QURESHI: What 
he has to do with it ? 

MR. DEPUTY CHAIRMAN: He is •ften 
getting derailed. 

SHRI NIREN GHOSH: The entire thing 
has to be gone into thoroughly. I will request 
the Minister not to make such a claim which 
on the face of it is very difficult for anybody 
to believe completely. 

About the question of compensation, that is 
of course a mere pittance for a huge number 
of deaths, unfortunate as it is and when the 
prices have gone up and the rupee is now, 
perhaps, 20 paise or 15 paise compared to 
what it was 15 years ago. That being so, the 
compensation amount should have been 
greater. 

There is no doubt that Shri L. N. Mis-hra 
should resign; it is high time. It is high time 
that he regins. He is a disgrace to the 
Government; he is a disgrace to the Congress 
Party, his is a name which is uttered with 
dishonour in every street corner all over India 
and now this accident is only underlines the 
necessity that 'his particular Minister should 
immediately resign. 

MR. DEPUTY CHAIRMAN : Yes, you 
have finished. 

SHRI MOHD. SHAFI QURESHI: Sir, 
dealing with the last portion of the statement 
of the hon. Member, I can assure him that the 
Minister will not oblige him in any way. 

SHRI NIREN GHOSH : He is colloctiag 
black money. One says that 80 per cent of his 
collection of black money, he gives to the 
Prime Minister herself. 

MR. DEPUTY CHAIRMAN : You had 
your say. 

SHRI MOHD. SHAFI QURESHI: And, 
Sir, all that he said is irrelevant and is not 
correct. Sir, if I have to put the records 
straight, I can say with confidence that during 
Mr. L. N. Mishra's tenure of the Railway 
Ministership, the rate of accidents has been 
among the lowest. I do not want to compare 
the figures with other Ministers but it has 
been among the lowest. 

I do not question bis authority on ex-
plosives and the knowledge he has about 
explosives. May be that he knows more about 
explosives, explosions and combus-tive 
material. But the fact remains that the 
Controller of Explosives, Agra who went on 
the spot, has found evidence of nitrocellulose. 
Nitrocellulose is a highly inflammable 
material. It is used for manufacture of bangles 
and for lacquer work. May be the ladies were 
manufacturing bangles. 1 cannot say anything 
now because the whole thing will come up 
when the Commissioner of Railway Safety 
gives his report and whatever the report is, we 
will place before the House. 
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'I am not going to oblige you by 
resigniig the post." It is not a question of 
obliging anybody. It is a question of 
obliging public morality. 

I am not going to oblige you." 

Do not oblige us, oblige the notion, oblige 

the people, oblige, the character, oblige the 

morality. 
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MR. DEPUTY CHAIRMAN: Now the 
Minister will complete the answer. 

SHRI BHUPESH GUPTA : On a point of 
explanation. All that [ would say is that today 
half a million people have come in Patna. 
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SHRI J. S. ANAND (Punjab) : Mr. Deputy 
Chairman Sir, the tragedy is too big to be used 
for partisan purposes. Common people 
ordinary people have suffered a great loss, a 
great tragedy, and so suddenly. My first point 
is that when such a tragedy has taken place, 
and when the House was going to meet, the 
Minister of Railways should have got at least 
an interim report from the commission that has 
been appointed. Now, the hon. Minister said 
that ultimate compensation is paid alter 
determining the extent and so forth, and in that 
connection, he mentioned three categories. I 
want to submit that when a person is dead, 
there is nothing to find out. and compensation 
must be paid immediately to the next of kin. 
Number two, as far as the question of 
determining the compensation for those injured 
is concerned, the first report in the hospital 
should be sufficient to determine the extent of 
the injury. And even if a little more compen-
sation is paid, in such a situation it will he 
much better than delaying the payment of 
compensation on the ground that certain 
processes have to be gone through. In this 
connection I also want to say that even the 
enhanced compensation in the Railways is very 
inadequate. If there is an air crash and a 
passenger dies, a compensation of Rs. 1 lakh is 
paid. But if there is some death in a rail 
accident, the maximum compensation now is 
Rs. 50,000. We should not treat human lives in 
two categories. If you stretch this logic, then 
you will have to pay different amounts of 
compensation to those who travel in air-
conditioned class, to those who travel by first 
class and those who travel by second-class. 
Therefore, I strongly feel that there should be 
no delay at all in paying compensation to the 
relatives of those who are killed and the 
compensation in the case of the injured also 
should be made available as soon as possible 
so that they can also utilise it to recover from 
their injuries. Besides that, I want to say that 
the situation in the Railways is none too rosy. 
From my personal experience, I can say that 
there is horrible overcrowding. I would not 
agree with Mr. Rajnarain that there should be 
less number of bogies.   I would want 

MR.    DEPUTY    CHAIRMAN   :     Mr. 
Rajnarain, please take your seat.    Let him 
complete his answer. 

MR.    DEPUTY      CHAIRMAN  :    Mr. 
Anand. 
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t! ieselisation and I would want the 
maximum capacity of the diesel engine to be 
utilised because of the horrible overcrowding 
that is there in all the railways. I do not agree 
with Mr. Qureshi that only ihat compartment 
was overcrowded. I would say that any 
compartment which is wrongly called second 
class is overcrowded. It should be called 
fourth class because Of the type of amenities 
that arc provided. But you now call it second 
class. There is such horrible overcrowd-that 
1 cannot believe that in a train of 12 bogies, 
there was only one compartment that was 
overcrowded. 

In this regard, 1 want to refer to the slory 
that appeared in the press, that an old woman 
was carrying one bag or three 

I and some old man was smoking a bidi; 
she told him not to smoke and she took out 
that bag and said "Look here, if yon smoke, 
something will happen". I am surprised at 
this story. How can anybody know the exact 
story? Those two persons must have died, 
and when there had been such large-scale 
deaths, the persons next to them must have 
also died. Whatever is the 

h must be found out by a proper enquiry. 
The enquiry must be expedited anil the final 
report should be brought to the House in the 
present session. That is one point that I 
wanted to make. Secondly, we are woefully 
inadequate in working out 

ly devices. When a wagon or bogie 
catches fire, the heat generated is tremen-
dous. 

In the age of modern techniques and 
science, it should be easily possible to instal 
an instrument right in the driver's cabin 
which will immediately show that heat has 
gone beyond a certain degree. There is no 
point in posting a guard her? or there. All the 
bogies should have special devices and if the 
temperature within a bogie goes beyond say 
45 degrees or 'IS degrees centigrade, it will 
be indicated ir the instrument so that the train 
is stopped immediately. I would request the 
hon. Minister to look into this question. It is 
not a costly device either and India has 
sufficiently progressed in science that we can 
make it. 

Another point I want to speak of it that 
there is horrible overcrowding which will 
ciuse accidents. Apart from the figures given 
by the Minister, I would tell you from my 
own experience that during the last une 
month alone at two stations I found in the 
Kashmir Mail bogies which are veslible type 
though the train itself is not vestibk train. I 
have seen people travelling in between 
bogies in the space left there because they 
can be used as vestibles. I hope I have made 
my point clear. One day I disclosed my 
identity. I am also a member in the Northern 
Railway Users' Gommittee. I insisted that the 
Railway Police should remove them, 
because they can die in accident while 
travelling in the space between two bogies. 
There was no railway police available. Then 
I tried to track them down because I had 
plenty of time at my disposal as my train had 
not come. I understand that by allowing 
some people to travel like that, they were 
taking money  out  of  them. 

The other point I want to raise is about 
amenities. The Northern Railway Users' 
Committee made a unanimous recommen-
dation to the Railway Board that drinking 
watei should be provided in the long distance 
trains in the first class and also in second 
class bogies where there is reserved 
accommodation. Now what \Vas the Railway 
Board's reply? I was very much hurt by their 
reply. I do not know what kind of 
bureaucrats are sitting there or in what world 
they live or what nomenclature I should use 
to describe them. I do not think any one of 
them is present here. The reply was offensive 
wherein they said that in 1970 it was started 
just in 8 trains as an experimental measure 
and in 1971 it continued and because of the 
etneriency the Railway Board does not 
consider the necessity of extending to ;mv 
other frain except in Flying Mail where • t 
was done. When I raised this question in the 
Committee meeting, they said that there *<-
re watermen in the stations. I sav, take away 
all the watermen in the railway stations. 
They are used as menial servants in the 
houses of Station Masters and Assistant    
Station    Masters,    and   provids 



 

[Shri J. S. Anand.] drinking water in the 
trains because in a country like India where a 
greater part of the year is hot, drinking water 
should be provided inside the trains. I do not 
say that it should be cold water and i do not 
say anything about the containers also. 
Simply provide decent, drinking water in 
every compartment of the train at least for 
eight months of the year. If you provide it, 
you are not going to spend more because you 
can withdraw all the watermen in the stations 
most of whom are now working in the homes 
of the officials of the concerned railway 
stations. What I want to say is that while 
there may be less accidents due to explosions 
or due to burning of bogies and there may be 
some decline in other accidents, accidents 
due to overcrowding are inevitable so long a 
not go into this problem thoroughly. 

As regards amenities, no amenities have 
been provided after the third class has been 
turned into second class. In fact people are 
suffering most. All I want to request is that 
dieselisation should be expedited, and more 
bogies should be attached to trains so that 
overcrowding can be overcome. The 
Minister should come out .t figures on 
compensation and tell compensation has 
been paid in the case of death and what 
interim compensation has been paid in the 
case of injuries and how soon compensation 
will be paid to all concerned. I would also 
submit that compensation must be at par with 
air passengers. This sort of distinction in the 
matter of compensation between air passen-
gers and rail passengers goes against the root 
of our ideology. 

SHRI MOHD. SHAFI QURESHI : Sir. it 
is true that no amount of compensation. 
however high it might be, whether it is fifty 
thousand rupees or one lakh or even a crore, 
would compensate the loss of human life. It 
was because of this that the Parliament has 
passed an Act and by this we have raised the 
limit of compensation from twenty thousand 
rupees to fifty thousand rupees. Now, Sir, in 
the case of the persons who die in accidents, 
the question firstly is one of identification. 
Once 

their identity is established, the second thing 
to be done is to identify the legal heirs, that 
is, to find out who the people are who are to 
be paid this amount of compensation and this 
can only tc done if the people can get a 
succession certificate from the court. These 
things can be done if there is no dispute. But, 
invariably, you will find that in such cases 
many claimants come foward and the wives, 
the children and the brothers and the other 
people come forward and everybody says 
that he or she was dependent on the dead. 
Unless, therefore, the legalities of the cases 
are settled, full compensation cannot be paid. 
However, in order to overcome this 
difficulty, we have provided in the Act itself 
that interim relief has to be paid, interim 
compensation has to be paid to the members 
of the family  of  the  deceased. 

Then, Sir, with regard to the other persons 
who get injured, there are varying degress of 
injuries and they get compensation and the 
amount of compensation varies with the 
degree of injury and this, of course, is paid 
and there is no dispute about that. Once it is 
established that a a was travelling in the train 
and was involved in the accident, this is done 
and there is no difficulty. 

- SHRI J. S. ANAND  : What is the mi-
nimum? 

SHRI MOHD. SHAFT QURESHI : Fifty 
thousand rupees is for the person who loses 
h.s life. And if a person loses hand foot, he 
can also get fifty thousand rupees and if some 
parts of the body are amputated as a result of 
the accident, fifty thousand rupees is paid to 
him also as compensation and if a person 
becomes absolutely deaf, then also a sum of 
fifty thousand is paid to him. The minimum 
which is paid is ten thousand rupees and it is 
for the loss of the terminal phalanx of the 
thumb. If this portion of the thumb is 
disturbed, it is ten thousand rupees and it is 
the same for the loss of two fingers on one 
hand. This is the minimum and the maximum 
is fifty thousand lupees and, according to the 
type 
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of injury like fractures, simple or compound 
or multiple fracture, the amount varies. 

SHRI SANAT KUMAR RAHA : In this 
case, what is the interim relief that you have 
given?    What is the amount? 

SHRI MOHD. SHAFI QURESHI : That has 
not been determined as yet. Ex-gratia 
payment has been made to the next of kin. 
FS'U the amount of compensation has not 
vet been paid because that has to be de-i ined 
and some persons have to be i. As I said, Sir, 
out of the 58 people, so far, I think, some 
identification still remains to be done and 
once that is done, the legal heirs will then be 
called and the compensation will be paid to 
them. I i the other points about the amenities 
which the honourable Member raised. . . 

SHRI SANAT KUMAR RAHA  : When ) 
will this process be over? How long would 
you take to complete this process? 

SHRI MOHD. SHAFI QURESHI : I was 
telling you that it might take some time. But, 
only to overcome this difficulty, lifficulty of 
having this process which i« time-
consuming, the Railways have provided in 
the Act that interim compensation will be 
paid, say. within a month or two months. But 
it depends upon the identification of the 
proper legal heirs to whom the money has to 
be given. 

Then, Sir, it is true that the amenities to be 
provided to the travelling public are not 
adequate. We are suffering losses on account 
of thefts and the railway things are being 
stolen. A whole fan is removed from a 
compartment just for the component of 
copner and tlie fan is then thrown away and 
many fans are thrown away like this-. 
Likewise, many fittings in the bath rooms 
and other places, electrical fittings, etc. are 
being removed. But we are also speedily 
replacing these things. But it seems Sir, that 
the thieves are much speedier than we are in 
removing these things. Something has to be 
done and I cannot say that we are helpless in 
the matter. Amenities to the people have to 
be provied, whether 

it is drinking water or the facilities on the 
platform or in the trains. So, we are taking 
action in this regard. I have myself been put 
to see to these things. I have seen the trains 
coming into and going out of Delhi and we 
have found certain defects. It is true that 
nearly twenty per cent of the trains coming 
into Delhi were not ha. these things and in the 
case of the trains going out of Delhi, nearly 
70 per cent of the seats were occupied in the 
washing line itself. All these things have 
come to our notice and these defects are 
being removed and I can assure the 
honourable Members that at the Divisional 
level, at the zonal level and a! the national 
level, these amenities have to be provided for 
which an amount of about 4-1 /2 crores of 
rupees has been provided and1 the?e will 
have to be given  adequately  to the travelling 
public. 

Sir,  I  do not  think  he  has  raised  any 
other point . . . 

SHRI J. S. ANAND : What about travel-
ling  in  between  bogies  in   the    vestibuled 
trains? 

SHRI MOHD. SHAFI QURESHI :  But 
he has made some valuable suggestions and 
these will be kept in view. 

ANNOUNCEMENT RE PANEL OF 
VICE-CHAIRMAN 

MR. DEPUTY' CHAIRMAN : I have to 
inform the House that the Chairman has 
nominated the following Members on the 
Panel of Vice-Chairmen :— 

(1) Shri Jagdish Prasad Mathar. 

(2) Shrimati Purabi Mukhopadhyay. 

f3) Shri V. B. Raju. 

(4) Shri Yogendra Sharoia. 


